IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR.

CA 1046 /92 .
(0A 446/88) s Date of order 25..8.94
Prem Chand H Applicant
- ) IR - .
v/s
Unipn of India & Others : Respondents

Mr, Virendra Lodha

Counsel for the applicant

Mr. Praveen Balwada Counsel for the respondents

CORAM
Hon'ble Mr, Justice D.L. Mehta, (Vice-Chairman)
Hon'ble Mr. 0.P. Sharma, Menber (Administrative)

PER HON'BLE MR. JUSTICE D.L. MEHTA, (VICE-CHAIRMANM)

Heard the learned counsel for the parties. This case
is identical with the case of Magan V/s Union of India &
Others in OA no., 709/¢2 decided on 24.1.94. Similar cases
" have been decided by the Principal Bench and Jodhpur Bench
alzo and in both these cases it has been held that principles
of natural justice has been vinlated. In this case, mistake

has been rectified without issuing notices.

2. In the result, the OA is accepted and the order
(Amnexure A-S) dated 20.6.68 is hereby set aside, The
respondents will be at liberty to pass fresh orders accordi ng

to law after giving notices to the applicant, if necessary.

3. The 02 is disposad of accordingly, with no order as
t0 costse. ] ’
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